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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH 

RA No 5O/2OO'?  in OA No '019/2PO2 

Nw Dlhi this the 	dy of November, 200 

Hon'hle Shri Justice V S Aggrwl rhirmr 
Hon'ble Shri S K Naik, Mmber(A) 

Jokhti Rrn 
Booking Clerk under 
Station Master 
Northern Rilwy chzihad 	 Apolicant 

(Shri Prakash Chandra AdvOteJ 

-. . 

	

	 .. 	 versus 	 -. 

Union ot, Indla, trougri 

i 	enprl Mnger 
Northrn Railway 
Barod House New Delhi 

4 	2 DRM Northern Rilwv 
New Delhi 	 Respondents 

ORDER(in circulation) 
Shri S K Naik 

flrnrtisl of therviw annlicat.iofl filed against 

th.- order dated 2r092003 by which OA No,3019!2002 was 

dismissed being devoid of merit, we find that the 

appli"cnt has again taken the same grouhd that his case 

covered by the. judgement of Bhagat Ram Vs. State of 

HP' A..P.1983 5CC 454, while we have already Feld that the 

issue nvolvd in that case was different fromthe rpview 

applicant's case and would not come to the res?ue of the  

apnncnt 	That apart RA does not come wthi the fotr 

orners of Order 47, Rule 1 CPC, warranting a revi'ew 	RA 

is therefore dismissed 

(SeKI Naik) 
Member (A ) 

(VSAggarWäi) 
Chai rman 

 


